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’ 25,8404, Presents Hon'ble Mr.D. C.Verma, Vice=-
Chairman.
Hon'ble Mr.Ke.VePrahladan, Administra=
tive Member. ,
- Heard learned counsel forthe
parties,
This application involves
| common question of law and facts and
R AL 'sit would be heard to-gether. The
o “_, . N learned counsel for both sides pxays
T \ 7., that this case may be fixed before the
‘* ' ‘next available Division Benchs L%t
~ , . this case be listed before the next:
e e ... . available Diviaion Bench as prayed'
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‘ ; . S . - The Hon'ble Mr. KoV,
‘¢ _ . .. : Prahladan, Member (A).

N _Heard Mr:; A. Ahmed, learned
counsel for the applicants and alse
Ms. U, Das, learned Addl. C.G.S.Co for
r,he respendents. '

. ' - (Hearing concluded. Orders
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. N . Member (A) ' v;lce-Chaiman
i1, 31e505¢ Judgment delivered in open
: Court. Kept in separate sheets,
-  Application is dismisséd.s. No orde
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- Guwahati Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH , GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMISTRATIVE TRIBUNAL ACT 1985)

_ ORIGINAL APPLICATIONNO. (03  OF 2004,

. BETWEEN
Shri Aflabuddin . M azgw@ %
o ... Applicant
-Versus-
The Union of India & Others
' ...Respondents

~+ . "LIST OF DATES AND SYNOPSIS

Annexure-A is the photocopy of extract of Office Memorandum dated
14-12-1983.

Annexure-B is the photocopy of Office Memorandum No.F.No.11
(2)/97-E-11 (B) dated 22-07-1998. '

' oz
Annexure-C is the photocopy of representation dated 28-06-2003
 submitted by the applicant before the Respondent No 4.
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Annexure-D is the photocopy of representation dated 20-08-2003

- submitted by the applicant before the Respondent No.4.

Amnexure-E is the photocopy of letter No. 2 (2)/SCD/03-04/2063
dated, Silchar 16/12/03.

Annexure-F is the photocopy of letter No.3 (2)/SCC/03/185 dated,
Silchar 29/1/04.

This original application is made for seeking a direction from
this Hon’ble Tribunal to the Respondents for continuation of the
payment of Special Duty Allowance to the applicant as per similarly
situated persons who are working under the same department and

same office are continuing the Special Duty Allowance without any”

interruption till day and also with a prayer for refund back the amount
of Special Duty Allowance paid to the applicant earlier by the
Respondents with effect from 06-10-2001 to July 2002 which has
been recovered by the Respondents. The applicant is working as
Assistant Engineer, Central Public Works Department, Silchar. The

_payment of Special Duty Allowance has been discontinued to him

with effect from August 2002 but similarly situated persons have been
enjoying this benefit without any interruption. The applicant has filed
representations dated 28-06-2003 and 20-08-2003 before the
Respondents for seeking justice in this matter. The Respondents vide
their letter dated 16-12-2003 and 29-01-2004 rejected the claim of the
applieant regarding payment of Special Duty Allowance. As such the

applicant filed this instant Original Application before this Hon’ble

Tribunal for contimuation of Special Duty Allowance and also the
refund back the amount of his Special Duty Allowance which has
been recovered by the Respondents.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMISTRATIVE;TRIBUNAL ACT 1985)
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ORIGINAL APPLICATION NO. (03 OF 2004

BETWEEN

Shri Aftabuddin A afgut7rolth
Assistant Engineer (Planning)
Central Public Works Department,
Silchar Central Division, Malugram,
Mela Road, Silchar-2

... Applicant

X TheUxﬁonofmdiatepresentedbytheSecretatyto

the Government of India, Ministty of Urban

Affairs, Nirman Bhawan, New Delhi-110011.

. The Director General Works,

Central Public Works Department,
118-A, Nirm&n Bhawan,
New Dethi- 1001 1.

. The Additional Director General of Works (ER),

Central Public Works Department,
Nizam Palace, 17" floor,
234/4 AJC Bose Road, Kolkata-20.

. The Superintending Engineer

Central Public Works Department,
Silchar Central Circle, Malugram,
Mela Road, Silchar-2

*

(»Abu At+160)
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2)

3)

5. The Executive Engineer,
Central Public Works Department,
Silchar Central Division,
Malugram,
Mela Road, Silchar-2

Assam.

..-Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is not made against any particular order but
praying for a direction from this Hon’ble Tribunal to the Respondents
for continuation of the payment of Special Duty Allowance to the
applicant as per similarly situated persons who are working under the

same department and office are continuing the Special Duty
Allowance without any interruption till day and also with a prayer for

refund back the amount of Special Duty Allowance with effect from

06-10-2001 to July 2002 which has been recovered by the
Respondents. '
JURISDICTION OF THE TRIBUNAL

| The applicant declares that the subject matter of the instant
application is within the juriSdiction of the Hon’ble Tribunal.

LIMITATION
The applicant further declares that the subject matter of the

instant application is within the limitation prescribed under Section 21
of the Administrative Tribunal Act 1985.



FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble applicant is a citizen of India and as such he
is entitled to all rights and privileges guaranteed under the
Constitution of India.

4.2) That your applicant begs to state that he is Assistant Engineer,
Central Public Works Department. Now he is working as Assistant

Engineer (Planning), Silchar Central Division, Silchar-2.
—

4

4.3) That your applicant beg to state that the Government of India,
Ministry of Finance, Department of Expenditure granted certain
improvements and facilities to the Central Govermnment Civilian
Employees of the Central Government serving in the States and
Union Territories of North Eastern Region vide Office Memorandum

* No.20014/3/83-1V dated 14-12-1983. In clause II of the said Office
Memorandum Special (Duty) Allowance was granted to Central
Government Civilian Employees, who have All India Transfer
liability at the rate of Rs.25% of the basic pay subject to ceiling of Rs.
400/- per month on posting to any station in the North Eastem
Region. The relevant portion of the Office Memofandum dated
14.12.1983 is quoted below:

(iii)  Special (Duty) Allowance: - _
“Central Government Civilian employee who have All India
Transfer liability will be granted a Special (Duty) Allowance
at the rate of Rs.25% of basic pay subject to a ceiling of
Rs.400/- per month on posting to any station in the North East
Region. Such of these ‘employees who are exempted from
payment of Tncomie Tax, will however not be eligible for the
Special (Duty) Allowance, Special (Duty) Allowance will be
- in addition to any Special Pay and for allowances already
being drawn subject to the condition that the total of such
Special (Duty) Allowance plus Special Deputation (Duty)



Allowance will not exceed Rs.400/- per month. Spécial
Allowance like Special Compensatory (Remote) Locality
Allowance, Construction Allowance and Project Allowance
and Project Allowance will be drawn separately.” |

The Gowvt. of India, Ministry of Finance, Department of
Expenditure vide its Office Memorandum No.F.No.11 (2)/97-E-II (B)
dated 22-07-1998 continued the said facilities as per recommendation
of the Fifth Central Pay Commission. |

Amnexure-A is the photocopy of extract of Office
Memorandum dated 14-12-1983.

Annexure-B 13 the photocopy of Office Memorandum

No.F.No.11 (2)/97-E-II (B) dated 22-07-1998.

4.4) That your applicant begs to state that he is saddled with All

v India Transfer liability and senmiority in terms of his offer of

appointment and with the said liabilities he has accepted for All India
Transfer liability and seniority as per his appointment letter.

-

4.5) That your applicant begs to state that he has fulfilled all the
criteria laid down in the Office Memorandums regarding payment of
Special Duty Allowance. Accordingly after full satisfaction of the
Respondents the applicant has been paid Special Duty Allowance
without any interruption but all of sudden the Special Duty Allowance
‘has been discontinued to the applicant by the Respondents with effect
from August 2002 and recovery of payment of Special Duty
* Allowance has been made from the applicant with effect from 06-10-
2001 to July 2002. 1t is also surprising that the similarly situated
persons working under the same Department the Assistant Engineers
who belongs to North Eastern Region and never been posted outside
of North Eastern Region has been enjoying the said Special Duty
Allowance without any mterruption till today but the Respondents had

P

discriminated your applicant by discontinuing the said Special Duty

ERES—
Allowance and also illegally recovered the said amount from the

applicant which has been earlier paid to him. The Respondent cannot
deny the same benefit to the applicant without any justification. As



such the applicant is compelled to approach this Hon’ble Tribunal by
filing this Original Application for seeking justice in this matter.

46) That your applicant begs to state that he has filed
representations dated 28-06-03 and 20-08-03 before the Respondent
No.4. The Respondent No.4 vide his letter No.2 (2)/SCD/03-04/2063
dated, Silchar 16/12/03 and also the Supenmenchng Engineer, Silchar
Central Circle (CPWD), Silchar vide his fetter No.3 (2)/SCC/03/185
dated, Silchar 29/1/04 rejected the claim of the applicant regarding
payment of Special Duty Allowance. Interestingly the said Tetters did
not specified nor clarified regarding continuous payment of Special
Duty Allowance to the similarly situated persons i.e. Other Assistant
Engineers belongs to North Eastem Region and never been
transferred tov qutside of North Eastern Region. As such the said
rejection letters are vague one and also mechanical by which your
applicant has been deprived from his legitimate claim of Special Duty

Allowance.

Annexure-C is the photocopy of representation dated 28-06-

2003 submitted by the applicant before the Respondent No.4.

Annexure-D is the photocopy of representation dated 20-08-
2003 submitted by the applicant before the Respondent No.4.
Amexure-E is the photocopy of letter No. 2 (2)/SCD/03-
04/2063 dated, Silchar 16/12/03. '

Annexure-F is the photocopy of letter No.3 (2)/SCC/03/185
dated, Silchar 29/1/04.

47). That yoﬁr applicant beg to state that similarly situated persons

\/are enjoying this benefit without any interruption as such the action of
_the Respondents is arbitrary, mala fide, whimsical and also not
 sustainable in the eye of law as well as on facts. |

48)  That your applicant submit that there is no other alternative
remedy and the remedy sought for if granted would be just, adequate
and proper.
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4.9) That this application is filed bona fide and for the cause of
justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1)" For that, due to the above reasons and facts, which are
narrated in details, the action of the Respondents is in prma facie
illegal, malafide, arbitrary and without justification.

5.2) For that, the applicant is having All India Transfer liablility
and seniority as per offer of appointment letter as such he is legally
entitled to draw Special Duty Allowance as per various office
memorandums in this regard.

" 5.3) For that similarly sitnated persons who are working under the
_ same Department and in the same office have been granted the

Special Duty Allowance but the Respondents are not giving the same
relief to the instant applicant. As such, the actions of the Respondents

- are bad in the eye of law and also not maintainable.

54) For that, being a model employer the Respondent cennot deny
the same benefits to the instant applicant which have been granted to
the other similarly persons.-As such the Respondents should extend
this benefit to the instant applicant without approaching this Hon’ble
Tribunal. '

5.5) Fofﬂmi,itismjusttodiscriminateamongtheemployee

similarly placed in the same department and it is also not proper to
ms:stoneveryaggnevedemployeetoapproachmecouﬁwhenthc
cause of action is identical

56) For that, in any view of the matter the action of the

Respondents are not sustainable in the eye of law.
The applicant.craves leave of this Hon’ble Tribunal
advanoeﬁmhergroxmdsthet:mcofheanngofth:smstant
application.

~ DETAILS OF REMEDIES EXHAUSTED:

W
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8)

MATTERS NOT PREVIOUSLY FILED OR PENDING

That there is no other altemative and efficacious and remedy
available to the applicant except the invoking the jurisdiction
of this Hon'ble Tribunal under Section 19 of the
Administrative Tribunal Act, 1985.

BEFORE ANY OTHER COURT:

That the applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter
of the instant application before any other court, authority, nor
any such application, writ petition of suit is pending before
any of them.

RELIEF PRAYED FOR:

8.1)

8.2)

83)

’

Under the facts and circumstances stated above the

\ applicant most respectfully prayed that Your Lordship may be

pleased to admit this application, call for the records of the

case, issue notices to the Respondents as to why the relief and

relieves sought for the applicant may not be granted and after

hearing the parties may be pleased to direct the Respondents
to give the following relieves.

That the Hon’ble Tribunal may be pleased to direct the
Respondents to continue the Special Duty Allowance to the
applicant and also please to direct the Respondents to refund
back the amount of Special Duty Allowance with effect from

| 06-10-2001 to July2002 which has been recovered from the

salary of the applicant by the Respondents.

To Pass any other relief or relieves to which the applicant may

be entitled and as may be deem fit and proper by the Hon’ble
Tribunal. |

To pay the cost of the applicaﬁbn

INTERIM ORDER PRAYED FOR:



10.

ll‘

12.

At this stage no interim order is prayed for, if the Hon’ble Tribunal
deem fit may pass any order or orders.

APPLICATION IS FILED THROUGH ADVOCATE.

PARTICULARS OF 1L.P.O.
IPO.No. w3G 3%%223
Issued from

Payable at W ‘

LIST OF ENCLOSURES:

As stated in Index.



I, Shri Afiabuddin %%M‘é&m Engineer (Planning),
Central Public Works Department, Silchar Central Division, Malugram,
Mela Road, Silchar-2, do hereby solemmly verify that the statements
made in paragraphnes. G 6.2, 44, 605, G0, €8
are true to my knowledge, those made in paragraph nos. (.73 y, G [:/ —_
are being matters of records are true to my information derived there from
which [ believe to be true and those made in paragraph 5 are true to my
legal advice and rests are my humble submissions before this Hon’ble
Tribunal. [ have fiot suppressed any material facts.

And T sign this verification on this the A%iryday of
2004 at Guwahati.

/

T N
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\ Governmant ¢f India {” I }
Minlstry of Finango \@ _ 1 . ,
? f Oepartmant of Expertdiure g ?{Q) - Q NNRYLURR "& v
| (l 9\ : New Delld, Datod July 22,1990 ({
PN OFFICE MEMORANDUM :

I
!
Subjoct: Allowances and Special F '

acilities for Civilian Employoas of the Cenlral Govornignt serving in tha Stales
and Union Terrilaries of the N

orth-Eastern Region and in the Andarman & Nicobar and Lakshadwecp Groups
of Ishnds ~- Recommendations of the Fifth Central Pay Commission. !

‘ . .
North-Eastern Region, coinprising

With a view lo allracling and relaining compelent oflicers for service in the
the tetiitoties of Arunachal Pradesh, Assam, Manipur, Me

issued in this Minisiry's O.M. No, 20014/3/83-E.IV daled December-14:1,
othor facifilies to the Civilian Gen

these ordars ather than those conlained in paragraph 1(iv)
Central Govemment employees posted lo the Andaman

- Cenlral Govewment employees posted lo lhe Lakshadwe
‘March 30, 1934, The

E.INB) dated Decern
“Easlem Countil wh

ibid. were also to apply mulali'é mutandis tc the Civilian
& Nicobar Islands. These wers further extended Ic the

ep lelands In this Ministry's OM bf_ even number dated
allowances and facililies were further liberalised in this Minislry's .\ L No. 20014/1G/8G/E I/

ber 1, 1988 ard were also extended to the Cenlral Government employees postedto the North

€n slationed in tho North-Eastern Region,

2. The F'd‘.:h Cenlral Pay Commission have made cerain recornmendations sugges‘ing further improvements
In the allowances and facilities admissible to the Cenlral Govetnment employees, includ;

ng Officers of the All India
Services, posted in the Norih-Easlern Region. They have further reccmmended that lhese‘r;qay also ba exlended to
the Central Government employees, including Olticers ol the All India Services ip:osted in Sikkim. The
recommendalins of th

‘ & Commission have been considered by the Government and the President Is now pleased”
to decide as fallows - : - '

¥
I ' <" . ! !
() Tonum of Posting/Deputation '
* The provisions in tegard lo lenure ol poslin
E.IV dated December 14, 198
shall conlinue 1o be applicable,

¢/deputation conltained in this Minisr 3 O.M. No. 20014/3/83.
3, read wilh O.M. No. 20014/16/86-E.IV/E.NI(B) dal?d December 1, 1988,

i i
(1) Welghtage for Contral Deputations/Tralning Abroad and Special Mentlon In,Conlidentisl Records
The provisions conlained in this Ministry's O.M. No. 20014/2/8

3-E.IV daled Decembef 14, 1983, read wilhO.M.
No. 20014/16/86-E.IV/E.I(B) dated December 1, 1988, sha

Il continue lo be applicable. . ‘
\\(lli)‘Speclfi [Duty] Allowance

» :
R | (A

enlral Government Civilian employees having an “All India Transler Liabilily“}andibosled to the specified

Territeties in the North-Easlern Region shall be granied the Spacial [BuiyJAllowdncé at the rate of 12.5 per

een! ofiheir basic pay as prescribed in this Minislry's O.M. No. 20014/ 16/88-E.IV/E!|(B) dated December 1,

1988, bul without any ceiling on ils quantum. In other words, the ceiling of Rs 1,000 pef month currenlly in

lorce shall no longer be applicable and Ihe condition thal the aggregale of the Sp:efc:i‘ 1{Duty] Allowance plus
. Specid Pay/Deputation (Duty) Allowrance, if any, will not exceed Rs 1,000 per month shall also be dispensed

with. Cther terms and condilions governing the grant of this Allowance shall;:however, conlinue 1o be
" tf e

applicable,

|5

IQ; lerrr_:s of the orders contained in this Minisiry's O.M. No.‘20022/'.'2188-E.||(8) da
Governmenl Civilian employees Having an "All Indi
t & Niccbar and Lakshadweep Groups of |

SR :
ted May 24, 1289, Cenlial
a Transler Liability” and posled t"p serve in the Andaman
slands are presenily entitled 1o an ls,I' :d Special Allowance at .
varying rales in lieu of the Special [Duly] Allowance admissible In the North-Eastgrn Region, This Allowance
“shall centinue lo be admissible 1o the specilied category of Cenlral Govemmenl‘,‘émpioyees al the same
rales as prescribed for the dilferent specilied areas in the O.M. dated May 24, 1939! bul withoul any ceiling
on its quantum, This Allowance shall also hencelorth belermed as Istand Special (D.x:ny) Allowance, Separale
ordersin regard lo this Allowance have been Issued in this Minislry's O.M. No. 1 2(1)/98-E.1I(B) dated July
17, 1018, : _ o

) Al!enﬁon Is also Invited in this connection lo the clariticatory orcers contained qlhls Minisiry's O.M. No.
; 11(3)/%5-E.11(B) daled January 12, 1996, which sha'l continus to ba epplicable;not only In respect of the

Cential Governmen emplayees posled lo serva in (he Horth-Eastern Region bu! also lo those posied 1o
servein tha Andaman & Nicobar and Lakshadweep Groups of Islands. . ; '

. '
!

N

) et
'
o
A lrl
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+
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- {iv) Specin"l Componsatory Allowances

1D FE _e-ql

‘ N
, S

. Oulrs in regaid to revision of the rates of various Spesial Cotnpensotory /‘\Hn‘wunccs, such as Nematy

Leeslity Allowance, Bad Climale Allowance, Tribal Area £.Lance, Comnpasite b |‘Compcn!m\on/ Allwrance,

. ele. which are location-specilic, have either been sepurately issucd or.erg under issuo b{:scd onthe ‘g,
Government decisions on the recomimendations ol the Filth Central Pay Gommission refaling lo m'gsc
allwances. These orders shall epply to the eligible Cenlral Government emp ngze,s posted in the specnhud
localitios in the North-Eastern Region, Andaman & Miccbar Islands and Laks:h‘cl;dweep lslunds.,'dupcndn'\g
on he area(s) of their posling and subject lo the obsersarce of the lerms anﬂ ::'pndilions specmed‘lhemm,, .
Such of those employees who are enlilled to the Special [Duty] Allowance, or the island [Spec‘lal‘Dulyl
Allanance shall also be entitled, in addition, to the Special Compensatory Al owance(s) as admissible lo © -

i

i : I TN 1 1 SPFTTC O % WS IV IERY
them in-terms of these separale orders, ©+ <. W'F rheiontt o -.,'-1.;§?!-}. ‘

]
|

g

D AR

b 4.

.1 Cenlral Governmenl employees enlilled to Special Compensatory AHowanceT.rsl;eparale 9rders inrespectof
which are yel to be issued, wiil continue to draw such alloviances al the exis ng rales with re!er.ence lo \‘he
1 ‘nctonal pay which they would have drawn in lne applicasle pre-revised scaieﬁs (gl pay butfor the mlrod.uchon
/ of Ike corresponding revised scales till the revised orders are issued on the basi?,q[ 1heJrecommendal:ons_o( .
the Filth Cenlral Pay Commission and the Government decisions thereon. jjlapjtnati o - 70 0 T

{ -
by e sl ppenla e Lo

(v) Travelling Allowance on First Appointment- SRR
The exisling concessions as provided in this Minisry's O.14. No. 2001 4/3/83;c.}V daled December 14,1983

and lurther liberalised in O.M. No. 20014/16/86-E.IV/E.1I(B) daled D‘gcembeh:‘ 1988, shall continue 1o be "

apglicable. = RRIRITE T B

. ! . 1 s
f
P i e
LI v 8 . . . .

(vi) Trwamng Allowance for Journeys on Transler; Road Mileage for Tr_:anpongt!qn of Per;onal Effects
onTranslor; Jolning Time with Leave o f“‘ i .

The exisling provisions as contained in this Ministry's O.1A. No. 20014/3/83-E.1V daled December 14, 1983
. Sty
shall conlinue o be applicable. m t!

Wi . : ‘
i

fob ey IR IR AITRIA

{viijLeava Travel Concession i - “*F : o
interns of the exisling provisions as conlained in this Ministry's O.M. No. 200] 4/3/83-E.Iy dale‘d December
14, 1983, the lollowing oplions are available lo a government servant who leayes his family behind at the old

al ! . R
headquarters or another selecled place of residence, and who has nol availed of transfer \favgllmg ?“W“"e
forthe family & ' ' [

]
1| ST
(a) the government servani can avail of the leave lravel concession for journey o \he Hoime Town once in
a block period of two years under the normat Leave Travel C_Ioncession 3u!es; ;

oR .. R 11

4
i

) g - '
(b) in lieu thereof, the government servant can avail of the facility for himsell/herself to \ravel gnce a year

from the stafion of posting lo the Home Town or the place where the iém‘i}y is residing and for the family

. l' . ¢
+ {restricted only to the spouse and two dependent children of age up 10 18 yearsin respect of sons and

up lo 24 years in respect ol daughlers] a&oszar lo visil the gavernrne_t_w_!«{s53‘_‘t\/_a_rl\__a}_l_!l)“.e_~
© stalion of posting—~ - l L

These special provisions shall continue la be applicable.

. In addition, Cenlral Government employees and their families posted in l.hF:?e terriiori‘es sha.ll be .en\i\led. 10
avail of the Leave Travel Concession, in emergencies, on lwo addilional ogcﬂasions during their enlire service
career. This shall be termed as "Emergancy Passage Concession” and“if.s‘,inlended to enable the Central °
Govermnmenl employess and/or their families [spouse and two depend?'nl‘ children] o travel eu\h.er lo the
home town or the station of posling in an emergency. This shall be over ’azl\'d aboY? the normal enhllemems
of the employees in terms of the O.M. dated December 14, 1983, and \he”\vg,o additional passages under the

Emergency Pagsage Concession shall be availed of by the entilled modejand class of travcl as admissible
under the normal Leave Travel Concession Rules. Hi N

Futther, in modificalion of the orders contained in this Ministry's O.M. N?.‘: 20014/16/86-E.IV/E.II(B) dated |
Decerber 1, 1988, Olficers diawing pay of Rs 13,500 and above and lhleir families, i.e. spouss® and' lwo
depandent children [up lo 18 yeats in respect of sons and up to 24 yeats in respeclt of da}'ughlt.ars.] will b‘e
permilled to travel by air on Leave Travel Concession between Agadelxll‘a'lAizamepha.VLl!aban/Sdchar in
the North East ahd Calcutta and vice versa; belween Port Blair in thei{\ndaman & Nicobar Islands and

Calcutta/Madras and vice versa; and between Kavaratii in the Lakshadweep Islands and Cochin and vice
{

versa. i

-
R S e e & e v .
.
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T ('nu) Childron Education Allovmnco and Hoslol Subsndy g! i

e LY

K
i
A

(xil)MedmaI Facililies

3.

employeer posted in the North-Eastern Region, shall a'so be apphca
Government employees, including Otficers of the All India Services, po

4.
)

. *  aller conaullalion with the Complroller and Auditor Genera! of india.

6.

To

(11) Retention of Telephone Facilily at the Last Station of Poslmg

Tl eristing provisions as conlained in this Minictry's O.M. Mo, ?0')3'3/:}’83 EIV dated Dacember 14, 1987
shall continue to be applicable. The rates of Children Education Alidwance and Hostel Subs idy Lo boen
rertised in the Depadiment of Personnel & Traininyg O.M. Mo. 21017/1/9/ Est {Allowiaices) dated Jung 12,
1288, the Allowance and Subsidy shall be payutle al the rcvlsr_d monthly rates of s 100 and Ry 309

respectively per child. i |

“{ix) Rotention of Government Accommodation at the Last atation of Posting '

The: lacilily of retention of Governiment accommodation al the last slauon ol poslinyg by the Central Goveraunen

ersployeas posted to the specified lerritoties and whose Iammes' conhnuo lo stay at that station is availubl«
interms of ine orders conlained in the erstwhile 1inistry ol Works‘& Housing O.M, No. 12035/24/77-Vol. Vi
daled February 12, 1984, as amended from time 1o titne. This lacmly shall conlinue 1o be availablz to the
elipible Cential Governinenl employees posted in the North- Easlem Region, Andaman & Nicobar Islands

~8rd Lakshadweep Islands. In padial modification of these ordefs [Llcenee Fee for the accotniodation so

rebined will be recoverable at the applicable normal rates in cases where the accommodalion is below the
type lo which the employee is entitled lo and al one and a halt 1|mes the applicable normal rates in cosas

. where the enlitled lype of accommodation has been re!amed he facility of relention of Governtert

accommodahon at the |asl sialion oi posling vnll aiso be admis :b e Ior a penod of lhrce yems beyond the

ALY

Hause Rent Allowance for Employees in Occupation of Hnred ana\o Accommodalion
The orders contained in this Ministry's O.M. No. 11016/1/E. II(B)/EM dated March 29, 1984, and exiended 1
this Ministry's O.M. No. 20014/16/8€-E.IV/E.I(B) caled Decemb!e 1, 1980 shall continue 1o be applicable

i R} ‘
As provided in this Ministry's O.M. No. 20014/16/86-c.IV/E.11(B) da\ed Decemberl 1908, Cenlral Governiner

.. employees who are eligible fof residenlial lelephcres may be p‘e't itted to relain their residential lelephion

altheir last slation of posling, provided the rental and all other chafges are pald by the concerned employee
themeselves, - :

Families and the eligible dependanls of Cenlral Gove:nment employees who stay behind al the previct
sintions ol posling on the employees being posted o the specnf'ed lerritories shall continue ‘o be eligible !
a4ail of CGHS facilities al stations where such facililies are avajlable. Detm.ed otders in lh:s regard w:IH
issued by the Minislry of Health & Family Welfare. &

l
The President is also pleased 1o decide that thes2 orders, in so

m’;._

‘.9'_:

ras they relate lo the Cenlral Govetrine
mulalis mulandis 1o the Civilian Cenls
ted lo S|kk|m

¢ I

menl are, c0ncemed lhese orders isss
|

3

fat

These orders will take elfect [rom August 1, 1997.

Inso tar as persons serving in the Indian Audit ang Accounts De ot

"r’?:::'m“m

Hindi version wilj lollow. .

e 0)

Y

({N.SUNDER RAJAN )

Join{ Secrelary lo the Government of india

—=(p TT=m—

All Mnmmes/Depanmpni of the Government of India {As per sla?dald Dlslnbuluon List]
Copy [\wlh usual number of spare copies} ferviarded lo C&AG, UP‘SC elc_ |As per standard Endorsement L
Copy also lonwvarded 10 Chief Secrelary, Andaman & Nicobar Islands and Administrator, Lakshadweep.

i
By %
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Govte Of Indin r\g’k}\ o
Central Public Works Department AwEy URE - C
‘ AL Mtk
) ioe 8 /aed=1/2003/ 2/ /) ) Dtd, :)F’/f;/ﬁz‘ 9

To

The RExocutive Encinaer,
. Guwahntl COent. Division,
OPWR, Guwnhati=21.

Sub § SDA for Civilion Employee to the Central Govi.

Serving in the State & Union Tarritories of NER
1/0 8ikkim, .

51 Ref.t Your letter Nos 9(1)/GCD/2002/1991 d&t, 22/8/02
I

With reference o0 the letter oited above tho payment of
SDA hns been discontinued to me with effect from Aug./02 and recovery
of payment nlrealy mnde to me has boen effected from the salary of
Sep,/02 t111 06/0% in accordmnce with stated 0,M, No, 74/2/2002=-Amn,
dtd, 17/1/02 of CE(NLZ),8hillong.

In this connoction it may be dbrought ¢o your kind notice
that other AB's working in NEZ with semo service condition have bacn
nllowed payment of SDA on thse ground that they have been posted back
40 NE Region from outeide the Region, that may be for one time only
in theliy enthi¢service epan, It may niso be seen that monp of the
AR's belonsr to NER might have posted to snme station other than NHER ;
on promotion ete and subsoquently brought back 40 their choice posting =
in HER after one yoar or so, that too 1015 years back and never been -
tranefored again to outside the reglion are enjoying 9DA entinuouslys |

Furthor many AL's bolong to NER who have never been tronpge
fored to outoide of NER, have baen allowed payment of SDA till dates

But in my case the remson hao been given for discontinup= f
ticn of SDA that I have never been posted to NIER from outside the -
]

N
1)

region, This has cnused a great injustic to me, Buch discrimination
among the membors of samo cader officer's is bound to create an
atmansphore of demorilasations -

Morever, it io settlod law that persms einilavly situated
0 the beneficiariaes of the judgement are to be extended the benefit
thereof., A® por pronownoccnent of CAT, Principal Branoh, Now Delhi, :
N.O.Ae No. 2400/06 filed by OPWD JE's assoointiom, circulated vide :
.M. No, 17/2/& 98-Admn, dtd, 27,10,2000 of CE(NEZ) Cm. Shillong -
for implementation it has been said therin that * I% is wmjust to i
diseriminate smong the emplyee similaxly plnoed in the same department,
1t 18 also not proper to insist on every pgerieed emplyee to0 approach
the court when tho cause of action is identical. '

In view of nbove stated facts it 4o earnestly requested
0 consider my case sympathatically and allow me to draw SDA conti-

auously nnd the amount of GDA pnyment 80 far reooversd from me may
kindly bo refunded,

Jubmitted for favour of kind porusal and enrly nction :
rlease, ‘

* Thanking you.

et -

Yours faithfully,

- | A U, Mozundax,
Aosistont Enginecx,

A |
&X\”‘ Guwahnti Cent., Sub=Divnei _ ,\
G : / CPWD, Guwnhati=23 :
(} [

<



To

' The Executive Engineer, [@7 4 )
Silchaxr Central Division, ﬁ\ o
CePeWeD+, Sllchar - 2. &w\}‘\;:\l\\'\@\: - D

Subi- SDA for civilian employee to the E Central Govt.

Serving in the state and Union Territories of
NER. ’

Sir, :

The payment of SDA has been discontinued to me with
effect from august'02 and recovery of payment from 6.10.01
to July'02 has been made from the salary of sept'02 to June'
02, in accordance with Office Memorendum No.71/2/2002=-Admn.
dated 17.7.02 of Chief Engineer(NEZ), shillong.

The reason has been given for discontinuation of SDA.
that I have never been posted to NER from outside the Region.
But therz ere meny Asslistant Engineers belonging to NER who
hava never: been transfered to outside of NER,have been allowed
payment of SDA till date. Thls has caused a great injustic to
mes Such discremination smong the members of saue cadé}
officers is bound to create an atmosphere of demoralisation.

Moreover: if is settled lnw that persons similarly
gltuated to the benificliaries of the judgement are to be
extended the benifit thersof. As per pronouncement of "CAT".
Principal Brunch.New Delhi, N.O.A. N0.2400/96 filed by CPUWD
Junlor Bngineerls assoclation,circulated vide OeM.N0O«17/2/98~
Admn. dated 27.10.2000 of cChief Engineer(NEZ),CPVD, Shillong
fbr imp lementation,it has been sald therein that "It i=
unjust to discreminate among the employee similarly placed
in the same Department, it is also not proper to insist on
every aggreived emgloyee to spproach the coxért when the cause
of actlon isg identical."

In view of the above gtated facts, 1t is earnestly
réﬁuested to allow me to draw SDA continuousgly and the
amount of SDA payiment so far rzcovered from me,may kindly be
refunded as other Assistunt Engineers in the same station

with same service condition sre getting the same.

Yourg faithfully,

~4>\ : | | ’;,5:{6}%\03

\ ( AeUMAZUMDER )

&Fﬁﬂﬂ : £ Assistant Engineer(P)
%§<€@3 /e/’silchar Central Division
22 CPVWD, SBilcher = 2.
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12.2(2)/3C0/03-04/ 204 3 Dated, silchor \ 4 / l2—~/063

S0 ’
sri A.U.Mazumder,
Assistant Engincer(P),
SilchAar Central Divigion,
C-Pah‘nD-_l SilCh'—\r - 20

|

Sukis = DA for Civilian T loyee to the Central Government
serving in the c¢tate and Union Territories aof NER.

vef- Yourrletter dt. 20.2,03.

sith refersnce to the noove letter,regnrding Payment
of SDA, it is to intimate that as per LPC,received from
pxecutive Engineer,Guuahati Central Division, CPWD, Cuwnhatl vide
tn. LPC/GCD/03/1574, dt. 1/1/03, the amount of SDA as= paid to
vou with effect from €6/10/2001 to 31/7/02 has been recovered & ~
no ShA hme been paid during 6/03. Though you have been posted

in KE Region, if‘any representaotion har been made thereafter

and any clorificnation has been received, may be intimnatec.

Ae such, ns per LPC, the SDA hac not been allowed to
you. ilowever, matter ieg being referred to the Superintending
tnyineer, $ilchar Central Circlesfirst direction officer for
getting clorification & same shall be intimated on receipt of

Executive frgiteer

silchar Centr~l Divizion
° CePoWaDeys SilChf_’.r ""___?.__-

the saome. N
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omriaal FUSLIC WORKES Diirnlilvida e
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No.3(2)/5CC/03/ 185 pated, silehar 23|10}

T
\///i;\LhC ~utive LEngincer,

silchar Central bivision,
C‘P'n'D'L E&lchQE*— ?o

sub s - Sha for civilian Emgloyes t2 the Central Jovt.
Serving irn the state and Union Territories Of
HER including Sikkiw. :

ief ;- 110.2(2)/8¢D/03-04/2064 dtd. 17 2.03.

refer to your letter No.cited avove on the, suyject

it is to inform that, SDA is admicsible to the employees

. having all 1ndia transfer liasilities ~nd 1:v1«1 from outsid

the region.

}t ig observed that, Sri a.U.dajumder, Loslstont
Enginecr has been transferred from Suwahati to Silchar'(ﬁotb
ulaces comes unpder nBE Region) while Sri Majumder, assistant

Engineser was _osted t2 Suwahati he was not gettin DA

On the awove basis sSri A.U.Fajumier, sssictant
. _

. gngineer is not entitled for SDA.
® :

‘ ~ '“'ic\} —~
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